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_(e) if so, whether any probe in this
regard has been made by the Govern-
ment or Government propose to issue
some directiong in thig regaras

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT HE): (a) Yes, Sir.

(b) ant .c). It has been reported
that Shri Ratnakar Bharti is an
Announcer with the BBC, Shri Bharti
belongs to Madhya Pradesh and had
come to his town on leave. On read-
ing the news item published in the
newspapers, the External Affairs
Ministry immediately got in touch
with the BBC bureau Chief in Delhi
ang enquired from him whether Shri
Bharti was really an employee of the
BBC. He immediately got in touch
with his headquarters in London and
reported tc External Affairs Ministry
that Shri Bharti was in some
scrt of contract employment
with the BBC and that a suitable
meassage had been delivered to him
imdicating that if he wished to par-
ticipate in the Indian election cam-
paign, he should dis-associate himself
from the BBC.

Limit on poll expensey in 1980
Elections

68. SHRI K. MALLLANNA:
SHRI CHHITUBKAI GAMIT:
Wi'l the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that previous
Government took a decision to limit
the poll expenseg on the eve of the
1980 Elections to the Lok Sabha; and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) and (b).
Rule 90 of the Conduct of Elections
Rules, 1961 relating to the maximum
limit of election expenses which may
be incurred in a Parliamentary cons-
tituency and an Assembly constituency
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in the various States and Union ter-
ritories, was amended by this Minis-
try’s Notification No. 767 (E) dated
the 29th November, 1979, which raised
the limit of such expenses. having
regard to the fact that the limits
which were fixed in 1971 had become
unrealistic. A copy of the said
notification is aid on the Table of
the House.

(Placed in Library. See No LT—131/
80)

fage ven & "ty § fFew Y & WA

69 SHAY PEUT WEY ¢ AT FWAT MWIT
faan®  qur wigen W&l TE SAIA FFW
F3n 5

(F) 7 fagre wsw & @OC § fuza
T Al ¥ fred W ¥ YEm, AW,
QUEER, WIEAYT, @eEr M wed el
A qATE & @

(@) #ar g7 wiat § GFerg qAHT R
fao: F1E FTOR FEaE a8 @ o §

A

(w) afz gt & #r azwx zA Al
¥ wgera dmA @ fag #1E FToR F-
I A ?

Fot alx fead qar wiaen fawa et
(s wostogo w @m WY ):
(%) & () :g9w uFE ;v AT G O§ AR
AT 9SS 9G¥ T & SET |

Legal aid to the poor

70. SHRI K.A, RAJAN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that various
committees appointed by the previous
Governments to make recommenda-
tions on a comprehensive legal aid to
the poor programme have aubmitted
their repm'ts
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(b) if so, the detailg thereof; and

(c) whether Government have takep
any decision thereon? -

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS : (SHRI
P SHIV SHANKER): (a) and (b).
Two committees appointed by the
Central Government have made re-
commendations on the establishment
of a comprehensive Legal Aid scheme.
The first Committee under the Chair-
manship of Shri Justice Shri V. R,
Krishna Iyer submitted its reports on
the 27th May, 1973, the second Com-
mittee with Justice P. N, Bhagwati
as the Chairman and Justice V. R.
Krishna Iyer as the Member submit-
ted its final report on the 31st August,
1977.

The report of the Krishna Iyer
Committee ig available in the Library
of Parliament and the report of the
Bhagwati Committee was laid on the
Table of this House on 23rd Decem-
ber, 1977.

(c) The Bhagwati Committee’s re-
port is being processed by an Inter-
Departmental Committee of Officers.

Irregularities committed during Elec-
tion in Baghpat Constituency

71. SHRI K. LAKKAPPA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number and detailg of ir-
regularities committed in the course
of elections in the Baghpat Constitu-
ency during the recent -mid-term poll;

(b) is it not a fact that hundredg of
Harijan voters were forcibly prevent-
ed from voting and in their place
unauthorised persons were allowed to
vote and amongst them there were
minors whose photographg were pub-
lished in newspapers gqueing up be-
fore sthe polling booths;

(e) is it also a fact that the com-
plaintg made to the Presiding Officers

and other authorities were ignored;
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(d) if so, what action hag been
taken in the matter; and

(e) if not, reasong therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
P. SHIV SHANKER). (a) According
to the information furnished by the
Election Commission, in 81-Bhagpat
parliamentary constituency, at polling
station No. 99-Garhidullah in $02-
Barnawa assembly segment of the
aforesaid constituency some mis-
creants armed with weapons entered
the polling station and uniawfully
took away 3 ballot boxes (one used
2 unused) from the custody of the
Presiding Officer, The poll at the
said polling station was declared void
and fresh poll was held on the 6th
January, 1980.

(b) ang (c), The Election Commis-
sion has informedg that such allega-
tions have not been substantiated,

(d) and (e), Do not arise,

&y

Report of Committee on working of
Coal Mines Welfare Fund
Organisation

71-A, SHRI NIREN GHOSH: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) whether Government  have re-
ceived the Report of the Committee
on the working of the Coal Mines Wel-
fare FFund Organisation;

(b) if so, the details thereof; and

(¢) the steps taken by Govenment
thereon? .

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
‘A. B. A. GHAN]I KHAN CHAUDHU—
RI): (a) Yes, Sir.





